'ACT No. Xlil o 1932,

[PASSED BY TUE INDIAN LecIsLarurE.}

(Recewed the assent of the G’overnor Geneml on the Sth

- Apmil, 1932.)

An Act to provide for the fostering and development of the -
' sugar industry in British India. _
HEREAS it is expedient, in-pursuance of the policy of
discriminating protection.of industries in British India
with due regardto the well-being of the community, to provide
for the fostering and development of the sugar industry for a
perlod ending with the 3lst day of March, 1946, by deter-
mining the extent of the protection to be conferled up to the
3lst day of March, 1938, and by making provision. for the
" determination of the extent of the plotectlon to be conferred
for the remainder of the period; It 18. heleby enacted as
L follows : —
’ 1. This Act may be called the Sugar Indust1y (Plotectlon) Short{ile. .
Act, 1932. ol | '

: 2. (Z) In the Second Schedule to the Indian Tariff Act Amendmont of
wimot 1804, 1894, there shall be made the amendments speclﬁe_d in the ActV‘IlIIof

Schedule to this Act.

() The amendments made by sub- section (Z) shall have | : i
effect up to the 3‘1st day of March, 1938. '

8. The Governor General in Council shall cause to'be made, Statutory in-
by such persons as he may appoint in this behalf, an inquiry e

to ascertain if the protection of the sugar industry during the

period from the 3lst day of March, 1938, to the 31st day of

‘March, 1946, should be continued to the extent conferred by

this Act, or ffo a greater or lesser extent, and shall, nof later

than the 3lst day of March, 1938, lay his proposals in this

behalf before the Indian Legislature.

4. It the Governor General in Council is satlsﬁed after Power toin.
such inquiry as he thinks fit, that sugar not manufactured n xﬁ?&?ﬁ‘%
India is being imported into British India ‘at such a price

1

Price 1 anna or 13d.]
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section 2, he may, by notification in the Gazette of India,
~ increase such duty to such extent as he thinks fit, -

Powdt bo make 5. The Governor General in Councll may, by notlﬁcation in

rulesequirlog 16 (Gazette of India, malke rules requiring the owners of sugar
S factories-in British India to make such returns relating to the
production of sugar in their factories as the Goovernor General
in Council may consider to be desirable, prescribing the form

" of such returns, the dates of their submission and the authonty
to which they shall be submitted. -

" powertomake 0. (Z) The Local Government may, by notification in the
Fulcs ToaWrinE Jocal official Glazette, malke rules requiring that there shall be
prices of sugar-

' ggg:(:df:(?t;ges tories, notices for the information of sellers of sugar-cane, and

such rules may prescribe the form and languages of such
notlces, and the paltmulars to be includéd therein relating to
prices at which sugar-cane is being bought at the factory.

(2) In making snch rules the Local Government may pro-
vide that a contravention thereof shall be punishable with
fine which may extend to five hundred rupees.

Egplanation.—In this section and in section 5 ‘ factory ’

- has the meaning assigned to it in clause (3) of section 2 of
the Indian Factories Act, 1911. ' o

THE SCHEDULE.
_(See section 2.)

Act, 1894.
1. In Part IT,—

(a) for the heading ““ SUGAR ”’ and Item No. 84, the
following heading and item shall be substltuted
namely : —

“ OTHER FOOD AND DRINK.,

34 ‘Morasses . . . | Ad valorem . \26 per cent.”
(b) the headlng “SACCHARINE *’ above Item No 34-A
shall be omitted; and :

(c) the heading ““ OTHER FOOD AND DRINK *’ above
Item No. 85 shall be omitted.

2. In

T -as-is hkely to--render- 1nsuﬂi01ent the - benefits.- 1ntended tobe. ... B
conferred upon the sugar mdustly by the dutlcs 1mp0sed by

cans to bo afflixed, in conspicuous places near the entrances to sugar fac-

XIIof 1911,

Amendments to be 'made in Schedule II to the Indian Tanff




R

TR

~ oF 1982 ] Sugar Industry (Paotect’oon)

2 In Part VII after Item No. 156 1 the followmg head-'
"ing and item shall be inserted, namely :—

« SUGAR. e
: Rs.- A,

157 | SugaR and sugar- ca.ndy, excludmg confec- .
© | tionery . . . . . . Cw 7T 4

3. Item No. 156A shall be re-numbered as Item No. 1568.
4. In Part VII under the head ‘*“ MISCELLANEOQUS »’,—

(a) in the first column, the figures “ 167 77, ¢ 168 %
¢ 159 *’ shall be omitted ;

&) ’che heading “ MaTcCHES, UnpIerED SI’LINTS AND
Veneers  shall be numbered as Item No. 159 ; and

(¢) in the second column; the entries relating to
“ Marcurs ’, - ‘“ Unprerep - Serints >’ and

““ VENEERS *’ shall be lettered, respectively, as sub-
items (a), (b) and (c) of Item No. 159.
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